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IN  THE CENTRAL ADMINISTRATIVE TRIBUNAL:
BRINCIPAL BENCH: NEW DELHI,

REGN. No, O.A. 760/86 Date of Dacisians— 27.3,89,
Shri Puran Chand & Others esse Applicants
Vs,
Unien ef India & Others seee Respendents
CORAM g

Hen'bls Shri B.C, Mathur, Vice Cheirman

Presents

Far the @pplicant seeae In perssn
Fer the respesndents secce Sh. P.P. Khurana,
Adyecats

This is an applicatiaen under Sgctien 19 of tha

fidministrative Tribunals Act, filed by ths spplicants agsinst

the fixatisn of their salary, In eerlisr 0.A No, 199/87 decided

en 2,12.13987 th;s matter was thersughly examined and it was felt
that it was very difficult for the Ceurt te decide whather the
dutiss perfermad by varisus persens in the Gauepnmant sn the segm;kyg
analegous pests are of sams natufm ard it was diracted that it wes
for tha Gevermment tes re-examine and;decida this mattmr; Ths
relnvant-para a7 the judgemant is as {ellsus -

" The question te sxamins is whether the Office Superine
tendent in the CBI en their premstien frem the psst ef
Crime Assistant have a right te 2 guarantesd minimum
pay ef Rs, 710 (pre-ravised) instead ef Rs. 650 (pre-
revised), The point te examine is yhethser the
raSQanéibilities ard werklead in the twe srgznisatiens,

naﬁaly, the Central Secretariat and -the CBI arse idantical,
Since the pay scalas in the twe srgsnisatisns are the

centdesss
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same, ths possibilitiss are that the respesnsibilities
weuld alse be of similar nature, It bas been argued by
/
the respendants that in the CBI it is a matter of premetien

snly, whereas in the CSS semepests are filled.up by

direct recruitment, It is pessible that the minimum

pay sf Rs; 710,00 te CSS Officers an preometisn is

.giuuﬁ'SS‘thaf thay may gat at lsast sema banefit.

i
In the cass af parsens whe may be prometed en the basis ef

@ limited departmsntal examinatisen, thers can be a substantial
jump if thaey arse given the minimun ef the higher grade, Prima
Facié, there sesms ts be & case that efficers ef the CBI
premted te the grade of Office Superintsendents sheuld be
treatad at par with thsir Csuntnrparts spmcially as till
racently, the pests af Office Superintandants in the €BI
ware he 1d by the CSS efficers and they were paid the

minimun salary ef Rs. 710,00, Howsvar, it is very difficiilt
fer a ceurt te decide the dutiss and rQSpmnsibilitieg ef
persans workin in diffarent erganisatisns, The respendents,
may hmmuvér, re-examina tha whele case te censidsr whethar
the Office Sﬁparintandents in the CBI sheuld ba treated

at par with their ceuntsrparts in IB, ITBP,VDGS and the same
emelunents are previdsed te them, This is a palicy matter

and Gevernmerit are in the best pssitisn te exsmine it. The
respesndants may sxamine whathar tha Office Superintandehﬁs

en their premetien from the pest ef Crime Assistants shsuld

be treated at par with their ceunterparts in the IB, ITBP,

'_ DG5S within a perigd ef three menths frem new, With this

directien, the qpplibation is dismissed, ¥

The case was reesxamined beth in the Ministries ef

_ Persennel and Finance, It has boen stated in the effice nating

at paga 35 of file NO. 230/3/87-AVD.II by ths Department ef Persennsl

that they themselves hava recemmanded grent ef sams pay scale tw

the applicants and they cenfirmad that the prepesal(ef the Ministry

N

of Finznce had all aleng baen the parity in dutiss ard rESpiﬂSibili£ias

.of the applicanﬁs with these in the C.5.5. The ralcvaht pertien f rem

page 36 ef the file is as fallews:—

" It wsuld be seen that we heve been supperting the prepssal

for &llewing the stage of Rs, 710 fer the OFfice Superintender

conte, o4
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in the pre-revissd scale of Rs. 650=1200, Tha Crime
Assistants premeted as such on the 2nalagy ef tﬁe
guaranteed minimum ef Re,.710 admissible tu ths Assistants
ef CSS prometed as Ssction Officers and which benefit

was @lsa sxtended to their csunter-parts in the 18,

ITBﬁ, DGS, Heuwsvsr, thae Ministry ef Financs is

net agreeable te this sugoestien inter—aliz &n the

greund that CAT hzave dismissed the petitien preying

far this concessisn to the aéplicants. Finance Ministry's
e S e R LR Tt E U B atnr enay
that while on the 2ne hani th@yl§?y that the epsrative

part af the judgement sf the CAT is fer Ministry af Hema
Affaifs te consider in censultatien with the Daspartment

m% P&T. Thay have left ths epsr-tive part ef thas judgement
te be considered at this end, Incidentally, they are net
claar about the fact wheth:zr the medal Ministry in this
case is the Ministry of Homs Affairs er the Ministry of.
Persennel, Public Grievances and Pensisn,

As far as the guastien of tresting the Offics
Supsrintendents in tha CBI at par with their counter-parts in
1§, ITBP, DGS ®s CoNcaerned, it is commen knewledge that
the duties &F méfica Supsrintendents and Sgctien Officers
are tha same almpst in all ergenisatiens particulerly
in I8, ITBP, DGS and CBI, since =1l these srganisatiens are
security erganisatiens, Therefers, en 2ll feurs the
suggestien fer allewing the @bove mentiensd cencessien
to the Crime Assigtents af éBI sn their premstien
appasars justiFind.» The suggestien is alse in line
with the principli of squal pay fer tqual\werk upheld
by the Suprems Ceurt in seveoral casss, U alss. fagl that
incase the applicant moves tha Suprene Court, he is likely
te win his peint, Therefors, Finunce Ministry may be
requested te re-cansidier their stend and agrea te the prepssed
concession Tar tha sake ef parity with ceunter-parts sf.
CBI Crims Assistants in ether ergaenisatisns as «fsrasaid,

The prepesal if agresd, mav be limited to snly thoss cases
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whore the emplsyee concerned is still in saervice &s an 31st
December, 1985 without the benefit e8f sny arresars en that

acceunt M

3 The Ministry ef Fin-nce heve net 2greed with the recemmendatien

ef the Departmant &f Porsennsl without axplaining as to #haw the werk
done by the Crime Assistents‘in the C.B.I. en thair premetien as Office
Superintendents is sf lewsr categery or r@sponsibili??.» Frem t he neting
ﬁ%%% the file ef Ninistry af Persennel, it is quite clear that the
Ministry of Purssnnel h-ve reached the cenclusien that thers is =2 psrity
botwesn the duties and‘raspansibilitias ef éha applicants with these

ef the Assistants and Sectien Officers in th;>CSS anc as such thay

sheuld be sntitled te " equal psy for equal werk", They sheuld be

entitled ts the sume fecilities, The Supreme Ceurt has zlrsady held

that " egual +P3Y sheuld bae paid far squal werk",

4q In the circumstances, the applicetiesn is zllewad snd tha
respsnients are directed te re~fix the salary of thes applicants in
the light ef the ahove erder and pay them all the arrears within thres
manths frem the date o raceipt of ths erder, Tﬁara will be na grder

-

&3 te costs,

/%\/e/ Lhowtec

\-)_
. o ( BuGo MATHUR ) /‘., ‘J
Datedi— 27.3.89, VICE CHAIRMAN





